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ANDHRA PRADESH BILLS
ANDHRA PRADESH LEGISLATIVE ASSEMBLY

The following Bill was introduced in the Andhra Pradesh Legislative
Assembly on 28"March, 2017.

L.A. BILL No.11 of 2017

A BILL FURTHER TO AMEND THE ANDHRA PRADESH (ISSUANCE OF
INTEGRATED REGIST RATION AND FURNISHING OF COMBINED RETURNS

UNDER _ VARIOUS LABOUR LAWS BY CE TAIN ESTABLISHMENTS)

UNDER _VARIOUS LABOUR 28285 = ———=—

ACT,2015.

Be it enacted by the Legislature of the State of Andhra Pradesh
in the Sixty-eighth year of the Republic of India as follows:-

1. (1) This Act may be called the Andhra Pradesh (Issuance of  Short title and
Integrated Registration and Furnishing of Combined Returns commencement
under various Labour Laws by certain Establishments) ?
(Amendment) Act, 2017.

(2) It shall be deemed to have come into force on the 30"
April, 2016.

2. In the Andhra Pradesh (Issuance of Integrated Registration  , - srent to

and Furnishing of Combined Returns under various Labour i‘cfts': ; S"hfg“fff
0.

Laws by certain Establishments) Act, 2015(herein after referred 2015

to as the Principal Act), under FIRST SCHEDULE,-

B—/17 Fl [1]
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-

Amendment
to Second
Schedule,

(i) for the expression “| see section 2(c) and (i)],” the
expression “| see section 2(c) , (g) and (i)]” shall be
substituted;

(i) after SLNo.(6), the following shall be added, namely,-

“(7) The Beedi and Cigar Workers (Conditions of
Employment) Act, 1966 and Andhra Pradesh
Beedi & Cigar Workers (Conditions  of
Employment) Rules, 1968,

(8) The Minimum Wages Act, 1948 and Andhra
Pradesh Minimum Wages Rules, 1960;

(9) The Plantation Labour Act, 1951,

(10) The Maternity Benefit Act, 1961,

(11) The Andhra Pradesh Labour Welfare Fund Act,
1987 and Andhra Pradesh Labour Welfare Fund
Rules, 1988;

(12) The Payment of Bonus Act, 1965,

(13} The Child Labour (Prohibition and Regulation)
Act, 1986 and Andhra Pradesh Child Labour
(Prohibition and Regulation) Rules, 1995;

(14) The Trade Unions Act, 1926 and Andhra Pradesh

Trade Union Regulations, 1927.”

3. In the Principal Act, for the Second Schedule, the
following shall be substituted, namely,-
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SECOND SCHEDULE

[See Sectlons 2{d) and 4]

[ Form A [sec. 4(1]], Form B [sec.4{6)] and Form C [sec. 42]]

FORM ~ A

APPLICATION FOR INTEGRATED REGISTRATION OF ESTABLISHMENT UNDER LABOUR LAWS

REGISTRATION / LICENSE REQUIRED UNDER (Specify the Act with tick mark)

1 A.P.Shops & Motor Transport Workers
Establishments Act, 2 | Act, 1966
1988

3 Inter State Migrant
Ouiitoact. Lahour (RIA} Warkmen (RE&CS) Act,
Act, 1970 (Principal 4 | 1979 [Principal employer
employer Establishment &
Establishment contractor Establishment)
& Contractor
Establishment]
Building and Other

5 Construction 6 Payment of Gratuity Act, 1972

Workers (RE&CS)
Act, 1996
Beedi & CigarWorkers

7 | [COE)Act, 1966

ESTABLISHMENT DETAILS

1 Name of the
Establishment

Classification of
Establishment

2 | (Proprietor firm,
Partnership firm,

Pvt. Ltd, Public Ltd,
Cooperative Society
ete.)

Categoryof
Establishment

[Shop, Establishment,
| 3 Commercial
Establishment.Motor
Transport undertaking,
Building or other
construction
Establishment,
Contract Labour (Prl.
Employer / Contractor)
Establishment]

4 Address of
establishment

Natureof
Business /
work [
construction
activity

Date of

6 commencement of
business / work /
construction /
activity
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Date of completion of
7 work / construction/
activity (ifapplicable)
8 Date of agreement
No .of transport
9 vehicles
Whether Form-V/
10 Form-VI issued by
Principal Employer
Agreement No/Plan
11, approval No.
| Date of agreement
12 /Plan approval &
Estimated cost of
3 construction & other
Details (in case of
building or other
construction work)
Details of contractors
1% | (Contract Labour
Act/Inter State
Migrant Workmen Act)
Details of contract
15 works ( Contract
Labour Act/Inter State
Migrant Work men
Act)
£ Total No. of Workers
- Details of workers Regular Casual/ Badilli In case of beedi or cigar est.
Male | Female Male Female Industrial Home workers
premises
workers
Male | Femal | Male | Femal
" e
Workers employed in
% shops &Esstts.
Motor Transport
ek Workers
Building & other
%8 _construction workers
Contract workers
21
Inter State Migrant a
22 | Workers =
aa Beedi & Cigar workers
P Factory workers
Any other Category
as workers (specify the
category
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EMPLOYER DETAILS (Enclose Passport size photo J
Employer Name
" ploye 1
—
Designation
27
. Father/husband Name
Contact details
29
Applicants Details
£ Applicant Name
- pplic m.
Designation
31
o Father /husband name
Contact data
a3 :
DECLARATION
T/we hereby declare that I/we have complied with all relevant provisions of the Labour Acts
34 |applicable to the establishment. In case the information furnished above is found to be false,
misrepresented of suppressed and material information or evaded to furnish the information.
I/we are liable for prosecution as per law besides cancellation of the registration / license
Date Signature of the Employer
B Place Name & Designation of the Employer
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FORM-B
COMBINED RETURN UNDER LABOUR LAWS
AS ON 315T MARCH,20
(SECOND SCHEDULE (See sec.2 (d) and scc.4 (6)

- ANNUAL RETURN FOR THE YEAR ENDING 315" MARCH

1. Establishment Registration /License No.{LIN)

2. Establishment Name

3 Address

4, Establishment details

5. Classification of Establishment

6. Employer details h

7. Establishment category

8. Nature of work/ activity/business/industry of the Establishment
9, Total. No. of Workers (furnish details in Annexure-])

10 Details of payment of wages (fumish details in Annexure-2)

11 No. of the workers allowed to work overtime in the year

12 | Amount of over time wages paid in the year 9
13 No.of workers covered under EDF

14 No. of workers covered under ESI

15 Details of Gratuity

16 Details of Bonus paid :

17 Details of Employees Compensation paid

18 Leave eligibility

19 | Details of payment of maternity benehit
20 Details of weekly off & other holidays allowed

21 Details of Welfare fund contribution

22 Details of settlements / Strikes/Lock-outs/Lay-offs/ Retrenchments

closures etc,

23 Whether Works Committee constituted

24 Details of Trade Union existing in the establishment /industry
25 | Details of contractors under Contract Labour Act

26 Details of contractors under Inter State Migrant Workmen Act
27 Whether muster roll, wages registc:' etc, maintained

28 Whether appointment letters/Identity cards issued

29 | Details of building or other construction work
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Note:- Combined Annual Return for the ending 31 March shall be
furnished online before 30" June of the following year

DECLARATION

Tiwe hercby declare that /we have complied with all relcvant provisions
of the Labour Act applicable to the establishment, In the case the
information furnished above is found to be false, misrepresented or

suppressed any material information or evaded to furnish the Signature of the Employer
information, Ifwe are liable for prosecution as per law besides

cancellation of the registration /license granted.

Date

Place Name & Designation of the

Employer
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ANNEXURE-1

STATEMENT SHOWING CATEGURY WISE DETAILS OF WORKERS

Establishment
category/

Direct workers

Seasonal
workers

Inter State Casual workers

migrant
workers/
(Inter State

workmen
Act)

Contract

(contract
labour act)

Badill
Workers

(Specify
the
category)

Male

Female

Female | Male [Female | Male | Female | Male | Female Male

Female

Mal |Fe

le

Employees in
shops (AP
Shops &Estts.
Act)

Employzes in
Establishment
s (AP Shops
&Essts Act)

Employed in
Factories

Building and
other

Workers

Sales
promotion
employees

Plantation
workers

Beedi/ Cigar
Warkers

Any other

Establishment
(specify name
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GOVERNMENT OF ANDHRA PRADESH
LABOUR DEPARTMENT
FORM-C CERTIFICATE OF REGISTRATION / LICENSE OF ESTABLISHMENT
- Sec. 2(d) and 4(2)

The Andhra Pradesh (Issuance of Integrated Registration and Furnishing of Combined Returns under
various Labour Laws by certain Estab!ishments) Act, 2015

1. Registration / License Number (LIN):
2. Name of the Establishment:

3. Address of the Establishment:

4. Employer Name:

5. Employer Address:

6. Category of Establishment: No.of workers Nature of Date of Date of completion
work/business commencement

7. Date of issue:

B. Registration valid up to:

It is hereby certified that the establishment has been Registered / Licensed under
The Andhra Pradesh Issuance of Integrated Registration and Fumnishing of Combined
Returns under various Labour Laws by certain Establishments) Act, 2015.

The License is granted for doing the work of in the
Establishment.

(Principal Employer).
REGISTERING / LICENSING OFFICER

Note:
1.The Registration / License is valid from the date of Registration / License, to
31st March of the third year. Registration / License shall be renewed for the next
three years before 31st March of the third year. :

2. If the information furnished by the employer is subsequently found that any of
the particulars furmnished are wrong, or essential information is suppressed or
misrepresented, the Registration / License is liable for cancellation without any
notice and the employer will be liable for penal action as per law.

3. The Certificate of Registration / License is generated instantaneously, based on
the information furnished by the employer in the application, which can be verified
online in the mee-seva website at WWW.ap.meeseva.gov.in.
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STATEMENT OF OBJECTS AND REASONS

The Andhra Pradesh (Issuance of Integrated Registration and
Furnishing of Combined Returns under various Labour Laws by
certain Establishments) Act, 2015 (Act No.10 of 2015) has been
enacted by the State of Andhra Pradesh to facilitate ease of dding
business and a;lso- to bring transparency in administration. The
ObjECﬁ;réf,s of the. Act is- méﬁdgtow online registration of
_Establishments under the Andhra I_Pradcsh Shops and Establishments
Act, 1988 and S5 other Central Labour Laws read with the Andhra
Pradesh Rules made t.hcrc under; and also to provide for furmshmg of
Combined Annual Return. The Act was brought into force from 23
April, 2015 vide G.0.Ms.No.8, LET&F (Lab.ll} Department, dated:
22.04.2015.

Second Schedule specifying Forms A, B and C has been added
vide G.0.Ms.No.9, LET&F (Lab.ll) Department, dt:23.04.2015 in
exercise of the powers conferred under sub-section(1) of section 9 read
with sections 6 and 7 of the Act and lmplemented w.e.f., 23.04.2015
as per the Gazette Notification issued. e

Government vide G.0.Ms.No.19, LET&F (Lab I) Department dt:
30.04.2016 issued notification for amendment of Schedules of the
Andhra Pradesh (Issuance of Integrated ReglsUatton and Furmshmg of

Combined Returns various Labour Laws by certain Estabhshments)
Act, 2015 pending approval of the cabinet and both Houses of the

Legislature and consent of the Governor in view of urgency to comply -

-the recommendations of the ‘department for industrial promotion

(DIPP).

2y ..Mlmsters and non .introduction of the Bill in the Legzslaturc of the
.. State, the notification issued vide. G.O.Ms.No.lQ, 'LET&F (Lab.l)
Department, Dated: 30.04.2016 has been lapsed as per the proviso to

sub- section (2) of section (9) of the above Act:

Due to non receipt of the copy of the resolution of the Counc:l. 3
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*

Accordingly, for the purpose of continuity of Law and application
of the amended schedules, and after obtaining orders in circulation up
to Hon'ble Chief Minister through Chief Secretary/Minister for Labour
issued a fresh notification vide G.O.Ms.No.l, LET & F (Lab.1)
Department, dated:20.01.2017 amending the Schedules of the Andhra
Praclcsh_ (Issuances of Integrate__d. Registration and F‘umishing of
Com'bin'éﬁ' R_e_'tu‘rils under various Labour Laws by ceértdin
Establishments) Act., 2015 W1th retrospective effect from 30.04.2016
on the same line of_'.G.O.Ms.No.lg, LET & F (Lab.1) -Departme‘nt, dated:
30.04.2016. '

As per sub-section (2) of section 9 of the Act, where a
notification has been issued under sub-section(1) a bill on behalf of
the Government shall be introduced in the Legislature of the State, as
soon as may be, but in any case during the next session of the
Legislature of the State following the date of issue of the notification,
to give effect to the alteration, addition or cancellation as the case may
be, of the Schedule ,épeciﬁed in the notification, and the notification

shall cease to have effect when such Bill becomes law.

It is, therefore, decided for amendment of the First Schedule and
Second Sche‘c':lulel of the. Andhra Pradesh (Issuance of Integrated
.Reglstratmn and Combined Returns under various Labour Laws by
certain cstabhshments] Act, 2015 towards ease of doing business and
ease of compliance by the industry. ‘

This - Bill '_ seeks to. give statutory validity to the aforesaid
- notification as mandated under sub——slection (2) of section 9 of Andhra
Pradesh (Issuance of Integrated Reg13trat10n and Furnishing . of ‘
_ Combmed Returns under various Labour Laws by certain
Establishments) Act, 2015. ‘ ‘

KINJARAPU ATCHANNAIDU
MINISTER FOR LABOUR & EMPLOYMENT FACTORIES,
YOUTH & SPORTS, SKILL DEVELOPMENT AND
ENTERPRENEURSHIP
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLEY.

The Andhra Pradesh (Issuance of Integrated Registration and
Furnishing of Combined Returns under various Labour Laws by certain
 Establishments) (Amendment) Bill,2017, after it is péés‘ed“ by the
Leﬁislature of tHe State, may be ‘submitted to the 'Goﬁemor for his
assent under article 200 of the Constitution of India. i3

KINJARAPU ATCHANNAIDU
MINISTER FOR LABOUR & EMPLOYMENT FACTORIES
YOUTH & SPORTS, SKILL DEVELOPMENT AND
ENTERPRENEURSHIP

K. SATYANARAYANA RAO,
Secretary to State Legislature (I/c).
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